Office: Flat No. 7, Indrayani, Ganesh Nagar,

Opp. Lekha Nagar, Agra Road,
Nashik, Maharashtra, 422009

Branch Off.: : Office No. 303, 3rd Floor,

AdinathShopping Complex,
Pune- Satara Road,

Pune — 411037

Tel. No. 020 30488943

SHASHANT YEOLA

INSOLVENCY PROFESSIONAL
IBBI/ IPA-001 / IP-P00310 / 2017-18 / 0574

E- mail : shashantsyeola@gmail.com
Tel Ph. 0253-2327475 , Cell No. 09422254245

FORM A
PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
KHANDESH BUILDERS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Khandesh Builders Private Limited (Under CIRP)

2. | Date of incorporation of corporate debtor | 25/01/1984

3. | Authority under which corporate debtor | Company Incorporated under the Companies
is incorporated / registered Act, 1956 registered with Registrar of

Companies, Maharashtra (Mumbai)

4. | Corporate Identity No. / Limited | U45200MH1984PTC031927
Liability Identification No. of corporate
debtor

5. | Address of the registered office and | B 110, Damji Shamji Corporate Square, Lakshmi
principal office (if any) of corporate | Nagar, Ghatkopar Andheri East Link Road,
debtor Mumbai City, Mumbai, Maharashtra, India,

400075

6. | Insolvency commencement date in | The Hon’ble NCLT Mumbai Bench passed the
respect of corporate debtor Order on 10%" June, 2024 (Monday).

7. | Estimated date of closure of insolvency | 7t" December, 2024 (Saturday)
resolution process

8. | Name and registration number of the | IP Shashant Sudhakar Yeola
insolvency professional acting as interim | IBBI Registration No. IBBI/IPA-
resolution professional 001/1PP00310/2017-18/10574.

9. | Address and e-mail of the interim | Flat No. 7, Indrayani, Ganesh Nagar, Opp. Lekha
resolution professional, as registered | Nagar, Agra Road, Nashik, Maharashtra, 422009
with the Board Email: shashantsyeola@gmail.com

10. | Address and e-mail to be used for | Flat No. 7, Indrayani, Ganesh Nagar, Opp. Lekha
correspondence  with  the interim | Nagar, Agra Road, Nashik, Maharashtra, 422009
resolution professional Email: khandeshcirp@gmail.com

11. | Last date for submission of claims Friday, 24" June, 2024

12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

14, (a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads

(b) Details of authorized
representatives are available at:

Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Khandesh Builders Private Limited on
Monday, 10" June, 2024.



mailto:shashantsyeola@gmail.com
mailto:kandeshcirp@gmail.com
https://ibbi.gov.in/home/downloads

The creditors of Khandesh Builders Private Limited, are hereby called upon to submit their
claims with proof on or before Thursday, 24" June, 2024 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No. 13 to act as authorised representative of the class in Form CA. [Not Applicable]

Submission of false or misleading proofs of claim shall attract penalties.

S/d

Mr. Shashant Sudhakar Yeola

Interim Resolution Professional
IBBI/IPA-001/IPP00310/2017-18/10574

For Khandesh Builders Private Limited (Under CIRP)

Date: - 13.06.2024
Place: - Nashik
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Asset Recovery Management Branch, 21 Veena Chambers, Mezzanine Floor,
Dalal Street, Mumbai - 400001.

SALE NOTICE FOR FURNITURE/HOUSEHOLD ITEMS

Notice is hereby given to the public in general and borrower/ guarantors in
particular that the below described furniture/Household items lying in the
secured asset, the possession of which was taken by the Authorized Officer of
Secured creditor on 30.04.2024, will be sold on "As is where is", "As is What is",
and "Whatever there is" basis on 27.06.2024 at 12.30 PM.

The combined reserve price for all the furniture/household items as detailed
below is Rs. 22,000/- and interested persons may contact on the mobile number
given below for inspection of the said furniture/household items on 20.06.2024
and may submit the quotation / tender in closed envelope on or before
27.06.2024 by 12.00 PM at the below mentioned address.

Details of the Furniture/ Household items proposed to be sold -

A) Hall (Ground Floor) D) Toilet
1. Tread Mill-1 1. Geyser-1
2. CeilingFan-1 E) Passage (1st Floor)
3. Temple (Tirupati Balaji Statue)-1 |1, SofaSet-2
4. SamaiPital (Diya-Brass)-6 2. Matress-2
5. Brass Plate & Degchi (ForPuja)-2 |3. Stoolwooden -2
6. Wooden Table (Chaurang)-3 4. TeaTable-1
7. Carpet-3 ) 5. CeilingFan-2
8. Sofa Set(Single)-1 F) North Side Bedroom
9. SteelChair-3 1. Wardrobe -1
B) Kitchen (Ground Floor) 2. WindowAC-1
1. Dining Table -1 3. CeilingFan-1
2. SteelChair-3 :

G) East Side Bed
3. Water Purifier- 1 1_) B:Z_1I ¢ Bedroom
4. Oven-1 ) 2. Wardrobe - 1
5. Box Cartoon with Vessels -2 3. CeilingFan-1
6. Empty Box Carton -1 4. SplitAC-1
7. Steel Tank with Vessels - 1 H.) West Side Bedroom
g' \l\//lleer—1 1. Wooden Wardrobe
. WallFan-1 2. SplitAC
10. Table Stand Fan -1 NG

3. WindowAC
C) Bedroom (Ground Floor) 4. GeyserinToilet- 1
1. SteelBed-1 -
2. Computer Table -1 |1) lPas?tage1(2ndFloor)
3. Guitar-1 - nverter-
4. Chair-1
5. CeilingFan-1

Name and address of the Secured Creditor:
ASSET RECOVERY MANAGEMENT BRANCH
21, Veena Chambers, Mezzanine Floor, Dalal Street, Mumbai-400001.
For auction related queries e-mail to ubin0553352@unionbankofindia.bank or
Contact: Mr. Vikash Anand - Mobile No. 7800003697
Mr. Sunil Kandulwar - Mobile No. 9820782964

Bank of India BOI
KARJAT BRANCH

Liyakatkhan Manzil, Mahavir Peth, Karjat,
Pincode-410201, Maharashtra.

Ref No: KJT/AS/2024-25/ Date: 29/05/2024

Registered Post A/D
To,
1. Mr. Akshay Ashok Giripunje
Room No. 104 near Arti Housing Society, 1st Floor, Rameshwadi,
Badlapur (West), Taluka: Ambernath-421503
2. Mr. Akshay Ashok Giripunje
Flat No. 102 First Floor C-Wing Shiv Shristhi CHSL,
Village-Bardi, Tal.-Karjat, Dist.-Raigad

Madam/Sir,

NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF

FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

1. At the request made by you, the Bank has granted to you various credit facilities
aggregating to an amount of Rs. 4,00,000.00/-. We give hereunder details of
various credit facilities granted by us and the outstanding dues thereunder as on
the date of this notice:-

Sr. | Nature Of Facility Sanctioned

No Amount

1 | Star Home Loan Rs. 4,00,000/-

Alc No: 120575110000157

Outstanding Total Dues

Dues

Rs.296346.34 +
Rs. 32155.21
(Uncharged
Interest from
30.08.2022 to
29.05.2024)

2. The aforesaid credit facilities granted by the Bank are secured by the following
assets/securities (particulars of properties/ assets charged to bank):-

“EQM of properties situated at Flat No. 102 admeasuring 21.80 Sqg. Mtrs.
Carpet Area on First Floor C-Wing, Shiv Shrishti CHSL, S.No 5/2 Village Bardi,
Tal. Karjat Dist Raigad 410201

Boundary of plot: East: Survey No.5 Hissa No.3; West: Survey No.5 Hissa No. 1;

South: Survey No.5, Hissa No. 4; North: Boundary of Village Ukrool

Boundary of Flat: East: Wing-D; West: Wing-B; South: Open Space; North: Road

3. As you have defaulted in repayment of your dues to the Bank under the said credit
facilities, we have classified your account as Non-Performing Asset with effect from
28.09.2022 in accordance with the directions/guidelines issued by the Reserve Bank
of India.

4. For the reasons stated above, we hereby give you notice under Section 13(2) of the
above noted Act and call upon you to discharge in full your liabilities by paying to the
Bank sum of Rs. 3,28,501.55/- contractual dues up to the date of notice) with further
interest thereon @9.05% p.a. compounded with Monthly rests from 30.05.2024 and
all costs, charges and expenses incurred by the Bank, till repayment by you within
a period of 60 days from the date of this notice, failing which please note that we
will entirely at your risks as to costs and consequences exercise the powers vested
with the Bank under Section 13 of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002, against the secured assets
mentioned above.

5. While we call upon you to discharge your liability as above by payment of the entire
dues to the Bank together with applicable interest, all costs, charges and expenses
incurred by the Bank till repayment and redeem the secured assets, within the
period mentioned above, please take important note that as per section 13(8) of the
SARFAESI Act, the right of redemption of secured assets will be available to you
only till the date of publication of notice for public auction or inviting quotations or
tender from public or private treaty for transfer by way of lease, assignment or sale
of the secured assets.

6. The amounts realized from exercising the powers mentioned above, will firstly be
applied in payment of all costs, charges and expenses which are incurred by us
and/or any expenses incidental thereto, and secondly in discharge of the Bank’s
dues as mentioned above with contractual interest from the date of this notice till the
date of actual realization and the residue of the money, if any, after the Bank’s entire
dues (including under any of your other dues to the Bank whether as borrower or
guarantor) are fully recovered, shall be paid to you.

7. If the said dues are not fully recovered from the proceeds realized in the course
of exercise of the said powers against the secured assets, we reserve our right to
proceed against you and your other assets including by filing legal/recovery actions
before Debts Recovery Tribunal/Courts, for recovery of the balance amount due
along with all costs etc. incidental thereto from you.

8. Please take note that as per Sub-section (13) of the aforesaid Act, after receipt of
this notice, you are restrained from transferring or creating any encumbrances on
the aforesaid secured assets whether by way of sale, lease, license, gift, mortgage
or otherwise.

9. The undersigned is a duly authorized officer of the Bank to issue this notice and
exercise powers under Section 13 of aforesaid Act.

10.Needless to mention that this notice is addressed to you without prejudice to any
other right or remedy available to the Bank.

Rs. 3,28,501.55/-

Yours faithfully,

sd/-

NAME: SHIBA SHANKAR BEHERA
DESIGNATION: CHIEF MANAGER
AUTHORISED OFFICER

CC: (Copy of this notice to be endorsed to the guarantor(s) who has not created security
interest over his/her/their assets/property to secure the dues)

1. Mr. Dinesh Kothiram Giripunje
Room No. 104, New Aarti Society, Rameshwadi,
Badlapur (West), Dist Thane, 421503
2. Mr. Dinesh Kothiram Giripunje
A-204, Shree Datta Vihar Sankul,
Phase 2, Rameshwadi, Badlapur (West), Dist Thane, 421503

1. You are aware that the Bank has granted various credit facilities aggregating to
an amount of Rs. 4,00,000/- to Mr. Akshay Ashok Giripunje (principal debtor), for
which you stood as guarantor and executed letter of guarantees dated 31/03/2017
guaranteeing the due repayment of the said amount by the Principal Debtor and
all interest, cost, charges and expenses due and accruing thereon. The details of
various credit facilities granted by the Bank and the amounts outstanding dues
thereunder as on the date of notice are as under

Sr. | Nature Of Facility Sanctioned
No Amount

1 | Star Home Loan Rs. 4,00,000/-
Alc No: 120575110000157

Place: ALIBAG
Date: 29/05/2024

Outstanding Total Dues

Dues

Rs.296346.34 +
Rs. 32155.21
(Uncharged
Interest from
30.08.2022 to
29.05.2024)

2. As the principal debtor has defaulted in repayment of his/her/theirs/its liabilities, we
have classified his/her/theirs/its dues as Non-Performing Asset on 28.09.2022 in
accordance with the directions or guidelines issued by the Reserve Bank of India.

3. As stated herein above, in view of the default committed by the principal debtor, you
as the guarantor became liable jointly and severally for the said debt.

4. For the reasons stated above, we invoke your guarantee and hereby call upon you to
discharge in full your liabilities by paying to the Bank Rs. 3,28,501.55/- (contractual
dues upto the date notice) with interest @ 9.05% p.a. compounded with monthly
rests within 60 days of receipt of this notice failing which we will be constrained
to initiate legal action against you including by filing appropriate legal proceedings
against you before Debts Recovery Tribunal/Court for recovery of the said amounts
with applicable interest from the date of the notice till the date of actual realisation
along with all costs, expenses etc. incidental thereto.

Rs. 3,28,501.55/-

Yours faithfully,

sd/-

NAME: SHIBA SHANKAR BEHERA
DESIGNATION: CHIEF MANAGER
AUTHORISED OFFICER

Place: ALIBAG
Date: 29/05/2024

H.0., 112, J. C. ROAD, BENGALURU-560 002
www.canarabank.com

CORRIGENDUM

Balance Sheet Advertisement in
Business Standard on 11.06.2024.
In the Standalone Balance Sheet, under
Point No. 13 of the Notes to Accounts
titled “Disclosure on Remuneration,” the
3rd row should read "Sri Ashok Chandra,
Executive Director" instead of "Sri Brij
Mohan Sharma, Executive Director."
All other content remains unchanged.
Sd/

Company Secretary

LOSS OF SHARE CERTIFICATE

Notice is hereby given that the Certificate(s) for the under mentioned Equity shares of the
Company have been lost/misplaced and the holder(s)/purchaser(s) of the said Equity Shares
have applied to the Company to issue duplicate Share Certificate(s).

Any Person who has a claim in respect of the said Shares should lodge the same with the
Company at its registered office within 21 days from the date, else the Company will proceed to
issue duplicate Certificate(s) to the aforesaid applicants without any further intimation.

Name of the Certificate Distinctive Nos. Folio NO.AND FACE VALUE
Shareholder No./s From - To No(s) OF SECURITIES HELD
BHAVNA PARESH BHATT 2381 2599758-2600732 S03776 975
BHAVNA P BHATT 2380 2597733-2599757 S03775 2025
NAME OF SHAREHOLDERS
BHAVNA PARESH BHATT
BHAVNA P BHATT

DATED: 13/06/2024
Name and Registered Office Address of the Company:
SHARDA ISPAT INDUSTRIES LTD , KAMPTEE ROAD, NAGPUR, MAHARASHTRA

DEBTS RECOVERY TRIBUNAL-1 MUMBAI

(Government of India, Ministry of finance)
2"Floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai-400005
(5"Floor, Scindia House, Ballard Estate, Mumbai-400 001)

TA.NO. 359 Of 2023

Exh-31
Punjab National Bank ... Applicant
VS
M/s. Fine Facets India Pvt Ltd. & Ors. ... Defendants
To,
DEFENDANT M/S. FINE FACETS INDIA PVT. LTD.
NO.1 402, DREAMLAND, 23/27, MAMA PARAMANAND MARG,

OPERA HOUSE, MUMBAI - 400004

DEFENDANT M/S. KAPRISA INTERNATIONAL PVT. LTD.
NO.7 GJ- 15, SDF VII, SEEPZ, ANDHERI- (E), MUMBAI - 400096

NOTICE

TAKE NOTICE that the TANo. 1912/2016 between you and above parties pending in the DRT-
|, MUMBAI was transferred to DRT-IT MUMBAI and registered as TANO. 582/2022 on the file
of DRT-II MUMBAI and again it has been transferred to this Tribunal and registered as TANo.
359/2023 on the file of this Tribunal. Therefore you are hereby directed to appear before Ld.
Registrar, DRT-I MUMBAI either in person or through Advocate duly instructed on 22 /08/2024
at 12.00 Noon. Take Notice that in case of default of your appearance on the day mentioned
here inabove, the proceedings shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this 8™ day of May, 2024.

Registrar,

Debts Recovery Tribunal-1,Mumbai

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
KHANDESH BUILDERS PRIVATE LIMITED

RELEVANT PARTICULARS

MUMBAI | THURSDAY, 13 JUNE 2024 BllSiIleSS Standard

Navi Mumbai Zonal Office,
CIDCO Old Admin Building,

& 3if RIS

Bank of Maharashtra Admin )
A GOVT. OF INDIA UNDERTAKING P-17 Sector-1 Vashi, Navi Mumbai-400703

[T T—— Landline Nno. 022-20878354

Wanted Premises On lease Basis for Bank of Maharashtra

Bank of Maharashtra requires suitable premises preferably on Ground Floor with
appropriate frontage and sufficient parking space on lease basis for shifting of existing
branch and installation of ATM on lease basis. The premises requires as below:

[ Centre Name [ Dist. Name Area Required |
[ AIROLI [ THANE | (1300-1600) Sq. ft. |

The premises should be in an approved building confirming to the conditions
stipulated by the Govt. Authorities for commercial use. The owner will obtain NOC, if
required from the concerned authority/ies for commercial use. Roof RCC, 3 phase
connection (at least 7KVA capacity), VSAT/Solar panel installation space. Interested
owners having clear title to the premises may submit their sealed offers in the
prescribed format in two bids systemi.e.

1. Technical Bid 2. Commercial Bid in two separate sealed envelopes and the format
of bid can be downloaded from our website www.bankofmahrashtra.in

NOTICE

Reliance Industries Limited
Registered office: 3rd Floor, Maker Chambers 1V, 222,

Nariman Point, Mumbai 400021
Notice is hereby given that the certificate(s) for the undermentioned
securities of the company has/have been lost/misplaced & the holder(s) of
the said securities/applicant(s) has/have applied to the company to issue
duplicate certificate(s). Any person who has a claim in respect of the said
securities should lodge such claim with the company at its registered office
Within 15 days from this date, else the company will proceed to issue
duplicate certificate(s) without further intimation.
Name of shares holder : Jayesh Vrajlal Rami & Jiten Champaklal Padia

Kind of securities & Face value

EQ/10 FILIO NO. 072992865

Interested owners having clear title over the property may submit their sealed offers in Certificate Distinctive No. Distinctive No. No of
two-bid system by date 24.06.2024 at 5:00 PM. Offers with incomplete details / N From To securities
information and received after last date and time are liable for rejection. 0.
Bank reSﬁrves the rigg;fto accept %rfrejecttﬁnytﬁr all offers wiltlhouttbassignirhg ar:jy 66680776 6877496896 6877497015 120
reason what so ever. Offers received from other than owners will not be considered.
Offers from Brokers will not be considered. 14671810 392432135 392432139 5
gf{g,rg to bef\u;brnit}\led gcl\)/l: Nal;/i .l\%%w?g:iiZonal Office, CIDCO Old Admin Building, 14671809 392432110 392432134 25
17 Sector-1 Vashi, Navi Mumbai- ' Sdi- 62430311 2204861773 2204861832 60
Zonal Manager 51214356 1173495493 1173495502 10
Date: 13.06.2024 Bank of Maharashtra, Navi Mumbai Zone 51214355 1173495473 1173495492 20
Total 240

LOSS OF SHAR

ERTIFICATE

Notice is hereby given that the Certificate(s) for the under mentioned Equity shares of the
Company have been lost/misplaced and the holder(s)/purchaser(s) of the said Equity Shares
have applied to the Company to issue duplicate Share Certificate(s).

Any Person who has a claim in respect of the said Shares should lodge the same with the
Company at its registered office within 21 days from the date, else the Company will proceed to
issue duplicate Certificate(s) to the aforesaid applicants without any further intimation.

Name of the Certificate Distinctive Nos. Folio NO.AND FACE VALUE

Shareholder No./s From - To No(s) OF SECURITIES HELD
BHAVNA PARESH BHATT 1441 232400-12324100 S03776 100
BHAVNA PARESH BHATT 1521 2332001-2332100 S03776 100
BHAVNA PARESH BHATT 2341 2414001-2414100 S03776 100
BHAVNA PARESH BHATT 2832 2463101-2463200 S03776 100
BHAVNA PARESH BHATT 2833 2463201-2463300 S03776 100
BHAVNA PARESH BHATT 2834 2463301-2463400 S03776 100
BHAVNA PARESH BHATT 2849 2464801-2464900 S03776 100
BHAVNA PARESH BHATT 2889 2468801-2468900 S03776 100
BHAVNA PARESH BHATT 3667 2546601-2546700 S03776 100
BHAVNA PARESH BHATT 3668 2546701-2546800 S03776 100
BHAVNA PARESH BHATT 3884 2568301-2568400 S03776 100
BHAVNA PARESH BHATT 3887 2568601-2568700 S03776 100
BHAVNA PARESH BHATT 3888 2568701-2568800 S03776 100
TOTAL NO OF EQUITY SHARES 1300

NAME OF SHAREHOLDERS

BHAVNA PARESH BHATT

DATED: 13/06/2024
Name and Registered Office Address of the Company:
SHARDA ISPAT LTD, KAMPTEE ROAD, NAGPUR, MAHARASHTRA 440026

dorel §@ Canara Bank

AGout. of India Undertaking

I g‘:/ ﬁﬁan Syndicate I

ARM-Il BRANCH, MUMBAI
3“ Floor, Canara Bank Building, Adi Marzban Street, Ballard Estate
Mumbai — 400 001. Tel.: 022-22651128 / 29. Email : ch6289@canarabank.com

SALE NOTICE

E-Auction Sale Notice for Sale of Inmovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to
the Secured Creditor, the Possession of which has been taken by the Authorized
Officer of Canara Bank, will be sold on “As is where is”, “As is what is” basis on
24.07.2024 for recovery of Rs. 237,90,21,091.70 (as on 30.06.2021 plus further
interest and charges) being dues to Consortium Lenders from M/s. Delta Iron & Steel
Company Pvt. Ltd., Office No. 205, 2nd Floor, Windfall Tower, Sahar Plaza Complex,
AndheriKurla Road, J.B. Nagar, Andheri (East), Mumbai - 400059, represented by its

resolution professional, as regjstered
with the Board

Agra Road, Nashik, Maharashtra, 422009
Email: shashantsyeola@gmail.com

10,/ Address and e-mail to be used for
correspondence with the interim
resolution professional

Flat No. 7, Indrayani, Ganesh Nagar, Opp. Lekha Nagar,
Agra Road, Nashik, Maharashtra, 422009
Email: khandeshcirp@gmail.com

11| Last date for submission of claims Friday, 24th June, 2024

12/ Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13, Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

1

I

.| (@) Relevant Forms and
(b) Details of authorized representatives
are available at:

Web link: https://ibbi.gov.in/home/downloads
Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Khandesh Builders Private Limited on
Monday, 10th June, 2024.

The creditors of Khandesh Builders Private Limited, are hereby called upon to submit their
claims with proof on or before Thursday, 24th June, 2024 to the interim resolution professional
atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No. 13 to act as authorised representative of the class in Form CA. [Not
Applicable]
ission of false or mi:

proofs of claim shall attract penalties.
S/d

Mr. Shashant Sudhakar Yeola

Interim Resolution Professional

IBBI/IPA-001/1PP00310/2017-18/10574

For Khandesh Builders Private Limited (Under CIRP)

Date:-13.06.2024

Place: -Nashik

THE SPECIAL RECOVERY OFFICER
Authorised Under Section 156(1) of M.C.S.Act 1960 and there under Rule 107

Attached To The Shivkrupa Sahakari Patpedhi Ltd., Mumbai, Sambhaji Smruti, First
Floor, Above Mahalaxmi Snacks Corner, Old Mumbai Pune Road, Kalwa, Thane West

FORM 'Z'
[See Sub-Rule [11(D-1)] of Rule 107]

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery Officer attached
to Shivkrupa Sahakari Patpedhi Limited, Mumbai, under the
Maharashtra Co-operative Societies Rules,1961, issued a demand
notice dated 23/02/2023 calling upon the judgment debtors 1. SHINDE
NILESH PRAKASH, 2. PAWAR SANJAY DNYANDEV 3. PAWAR VIJAY
DNYANDEV 4. SHINDE SUNIL DAMODAR AND 5. CHIKANE VITHAL
SHANKAR to repay an amount mentioned in the notice being
Rs. 63,93,182/- (Rupees SIXTY THREE LAKH NINETY THREE
THOUSAND ONE HUNDRED EIGHTY TWO Only) within a period of
15 (fifteen) days from the date of receipt of the said notice and the
judgment debtor having failed to repay amount, the undersigned has
issued a notice before attachment dated 02/05/2024 and attached the
property described herein below.
The judgment debtors having failed to repay the amount, notice is hereby
given to the judgment debtors and the public in general that the undersigned
has taken symbolic possession of the property described herein below in
exercise of powers conferred on him under Rule 107 [11(d-1)] of the
Maharashtra Co-operative Societies Rules,1961, on this 11/06/2024
The judgment debtors PAWAR SANJAY DNYANDEV AND PAWAR VIJAY
DYANDEYV. in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject
to the charge of Shivkrupa Sahakari Patpedhi Limited, Mumbai, for an
amount Rs 57,90,666/- (Rupees FIFTY SEVEN LAKH NINETY
THOUSAND SIX HUNDRED SIXTY SIX ONLY) and interest thereon.
DESCRIPTION OF THE IMMOVEABLE PROPERTY
Ground + 2 R.C.C Residential Premises, Premises bearing Apartment No
SS-111/268, Admeasuring area 28 sq.mt land Along with 18.893 Sq.mt
(203 Sq ft) Construction theron, Sahyadari Owners Association, lying
& being on Plot no 4 Situated at Sector 4, Koparkhairane,
Navi Mumbai 400709

Sd/-

Date: 11.06.2024
Place : Kalwa

Special Recovery Officer
Att- Shivkrupa Sahakari Patpedhi Ltd. Mumbai

MR. SURYAKANT PANDIT KUMBHAR

1. |Name of corporate debtor Builders Private Limited (Under CIRP) Directors and also Guarantors to the credit facility Mr. Akshay Rajendra Jain and
2. | Date of incorporation of corporate debtor | 25/01/1984 Mr. Dhanesh Jayantilal Mehta.
3. | Authority under which corporate debtor | Company Incorporated under the Companies Act, 1956 Sl. L. Reserve Earnest
is incorporated / registered regjstered with Registrar of Companies, Maharashtra No. Description of the Property Price Money Deposit
- ) Flat No. 402, 4th Floor 'B' Wing, Ansal Heights,
4. | Corporate Identity No. / Limited Liability | U45200MH1984PTC031927 Dr. G M Bhosale Road, Opposite Old Market
Identification No. of comorate debtor S— . Worli Naka, Mumbai - 400018 owned by Rs. Rs.
5. | Address of the registered office and B 110, Damji Shamiji Corporate Square, Lakshmi Nagar, 1 | Mrs. Rajshree A Jain adm 1203 sq. ft.i.e.111.75| 5,36,00,000/- | 53,60,000/-
principal office (if any) of corporate Ghatkopar Andheri East Link Road, Mumbai City, Mumbai, sq. mtr. carpet area including the area of the
debtor Maharashtra, India, 400075 balconies. (Symbolic)
Insolvency commencement date in The Hon'ble NCLT Mumbai Bench passed the Order on - "
6. respect 3wporate debtor ! 10th June, 2024 (Min da;) pa ' The EamestMoney Deposit shall be deposited on or before 23.07.2024 upto 5.00 p.m.
7| Estimated date o closure of insovency | 7¢h D r;‘be,‘ 2024 (Saturday) Details of EMD and other documents to be submitted @o service provider on or
resolution process beforg 23.0'7.2024 ypto 5.00 pm. Date up to which documents can be
8. |Name and regjstration number of the | IP Shashant Sudhakar Yeola deposited with Bank is 23.07.2024 upto 5.00 pm.
insolvency professional acting as interim | IBBI Registration No. For detailed terms and conditions of the sale, please refer the link “E-Auction”
resolution professional IBBI/IPA-001/IPP00310/2017-18/10574. provided in Canara Bank's website (www.canarabank.com) or may contact
9. |Address and e-mail of the interim Flat No. 7, Indrayani, Ganesh Nagar, Opp. Lekha Nagar, Mrs. Sreedevi Nair, AGM, Canara Bank, ARM Il Branch, Mumbai (Mob. No.

86559 48054) or Mr. Ashwin P, Officer, (Mob. No.: 8779534170) E-mail id :
cb6289@canarabank.com during office hours on any working day or the
service provider M/s. C1 India Pvt. Ltd., Udyog Vihar, Phase - 2, Gulf Petrochem

Place: Mumbai
Date : 13/06/2024

PUBLIC NOTICE

TAKE NOTICE that on instructions of our clients, we are investigating the
title of (1) MR. RAJESH CHUNILAL MEGHANI AND (2) MRS. SUNITA
RAJESH MEGHANI, all adults, having their permanent address at 401,
Juhu Kishank Co-operative Housing Society Limited, Gulmohar Road,
J.V.P.D. Scheme, Juhu, Mumbai - 400 059 (“Owners”), to the land as
more particularly described in the Schedule hereunder written (“said
Land”) in respect of the proposed sale and transfer of the said Land along
with the absolute and perpetual grant of right of way from CTS nos. 342,
344 and other adjoining/adjacent land parcels of the Owners to the said
Land by the Owners to our clients.
Mr. Rajesh Jayprakash Singh, being the owner of adjacent or neighboring
land parcels to the said Land, has agreed to grant the benefit of right of way
(as described in the Schedule hereunder written) to the said Land.
Furthermore, Mr. Rajesh Jayprakash Singh has confirmed his intention to
participate as one of the parties in the definitive agreement to be executed
between the Owners and our Clients.
Any person/s/entities having any claim in respect of the said Land or any
part thereof by way of sale, exchange, mortgage, charge, gift, trust,
maintenance, inheritance, possession, lease, tenancy, lien, license or
beneficial right/interest under any trust, right of prescription or preemption
or under any agreement or other disposition or under any decree, order or
award passed by any Court or Authority or otherwise claiming howsoever
are hereby requested to make the same known in writing along with copies
of relevant supporting documents to the undersigned having their office at
103, Joy Villa, 1* Floor, Road no.4, Jawahar Nagar, Goregaon (West),
Mumbai - 400104 within a period of 14 (Fourteen) days from the date of
publication hereof, failing which, all or any of such purported
claims/objections, interest or demand shall be deemed to have been
waived and/or abandoned and our clients shall be entitled to proceed with
the transaction for the purchase of the said Land along with the grant of
rightby the Owners and Mr. Rajesh Jayprakash Singh to the said Land.

THE SCHEDULE HEREINABOVE REFERRED TO
All that part and piece and parcel of vacant land bearing Survey no.71,
Hissa no.10 corresponding to City Survey no.500 admeasuring 837
square meters or thereabouts equivalent to 9009.47 square feet or
thereabouts out of larger land parcel bearing 1042.50 square meters (as
per property card) or thereabouts along with right of way over/from/through
(i) existing Development Plan Road, (ii) City Survey no.504, (iii) CTS
nos. 342, 344 and other adjoining/adjacent land parcels of the Owners
and/or (iii) any other land parcel being adjoining to and/or approach
road, any or all of which gives an access to Survey no.71, Hissa no.10
corresponding to City Survey no.500 and lying being and situate at
Village Malavani, Taluka Borivali within the Registration District and
Sub-District of Mumbai City and Mumbai Suburban District, State of
Maharashtra, India and bounded as follows:

On or towards the East : CTSno.346
On or towards the West : CTSno.501
On or towards the North : CTSno0.342, 344 and 345
On or towards the South : CTSno.546
Dated this 13" day of June 2024. sd/-
Mr. Janakraj R. Vakil
Proprietor,
J.R. Vakil & Associates,
Advocate

Building, Building No. 301, Gurgaon, Haryana. Pin-122015 Email
support@bankeauctions.com. Sdl-
Date : 12.06.2024 Authorised Officer| .
Place : Mumbai Canara Bank, ARM-II Branch

GOVERNMENT OF TAMILNADU

ILLUPPUR TOWN PANCHAYAT- PUDUKKOTTAI DISTRICT
ROC.NO.22 /2023

TENDER NOTICE (TWO COVER SYSTEM)

SBM 2.0 2023-2024 FACEL SLUDGE & SEPTAGE TREATMENT SCHEME

PUBLIC NOTICE

Notice is hereby given to the Public at
large on behalf of our client, RBL Bank

Date. 11.06.2024

@ an estimated cost of Rs.5.80 crore

Bids are invited for Construction of STP & FSTP at S.F.No 20/1 in illuppur Town Panchayat

Ltd, Airoli Branch Mumbai that One

case of Solaimalai of Madurai has

The bid documents can be downloaded from the website https:// lers.gov.i

icgep/app at free of cost

Important dates

deposited title deeds i.e. 1) Original

-

Date time and venue for the pre-bid Meeting

18.06.2024 @ 11.00 am in the office of Town Panchayat, illuppur

registered sale deed dated
28.06.2007 doc no 1832/2007

It is reported by our client that the
above said original documents have

2| Date and time for downloading bid documents | 12.06.2024 from 10.00 AM to 24.06.2024 upto 3.00 PM
Last date and time for submission of bid
d through online submission 24.06.2024 upto 3.00 pm

4| Date and time of opening of the Technical bid 24.06.2024 at 3.30 pm

been misplaced/lost and said

o

the next working day the same time and venue.

In the event of specified date for submission of bids is declared a holiday bids will be received and opened on

documents are not traceable.
With regards to this missing complaint

o)

Other details can be seen in the bid document

of said original documents are lodged

DIPR / 1858/ TENDER / 2024

Executive Officer, illuppur Town Panchayat, Pudukkottai District

with Goregaon(mumbai) Police-

station on dtd 30.05.2024 under CR

Competent Authority,

Public Notice in Form Xl of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Mumbai City (3)

U/s 5A of the Maharashtra Ownership Flats Act, 1963.
Mhada Building, Ground Floor, Room No. 69, Bandra (E), Mumbai - 400051.

no. 58403-2024. It is hereby notified
that if any one finds documents are
requested to hand over the same to
Goregaon(mumbai) station or to the
below mentioned RBL Branch office.

RBL BANK LTD

No.DDR-3/Mum./ Deemed Conveyance/Notice/1754/2024

Public Notice
Application No. 82 of 2015

taken accordingly.
Description of the Property. :-

Application u/s 11 of Maharashtra Ownership Flats
(Regulation of the Promotion of construction, Sale, Management and Transfer) Act, 1963

Inlaks Nagar Co-op. Hsg. Society Ltd., Through its Secretary Chairman Plot no.
B, CTS no. 1227/1, 1227/2, Yari Road, Versova, Andheri West, Mumbai - 400061...
Applicant Versus. (1) M/s. Western Construction Company, 3/5, Nanabai Lane,
Sindhu House, Fort, Mumbai 400 001 (2) Shri H. G. Malkani, La Bliss, Juhu Road,
Mumbai 400 049 (3) Shri. Alreda D. Almeda, Accession House, 3 Boran Road,
Bandra (West), Mumbai - 400 050, (3.1) Noresca Wassodew, 3.2 Sean Wassoodew
Surya, 79, Hill Road, Bandra (West), Mumbai - 400 050 (3.2) Serena Fernandes,
21/1, Bayside Terrace, Cabrita, NSE, 2046, Australia (3.3) Nimphia Koria, Accession
House, 3 Boran Road, Bandra (W), Mumbai - 400 050, (3.4) Lyncia Creado, Silver
Beach Estate, H. B. Nair Road, Juhu, Mumbai - 400 049, (3.5) Renuka Fernandes,
Parshwanath Green Vila, Tower No. 8, Flat 1002, Omex, Opp. Gurgaon Mall, Sector
48, Gurgaon-122 018, Haryana, (3.6) Shri. Ashwin Korea, C/o. Accession House,
3, Boran Road, Bandra (West), Mumbai - 400050, (3.7) Yukka Bocaro, 41, Huren
Avenue, Dollard Days, Ormax, Montreal, Cubek, Canada H92C2, (3.8) Mrs. Celsia
Bocarro, Corona, 3, St. Leo Road, Off Perry Road, Bandra (West), Mumbai 400 050,
(3.9) Ms. Erica Braganza Cunha, 2E. Sundatta Apartments, Mount Pleasant Road,
Oppo. Varsha, Malabar Hill, Mumbai (4) Mrs. Celsia Bocarro & Erica Bocarro
Corona, 3, St. Leo Road, Off Perry Road, Bandra (West), Mumbai 400 050, (5) Adv.
Farooq K. Mistry, Member - Inlak Nagar Co-op. Hsg. Soc. Ltd. D-406, Wing No. 5,
Inlaks Park, Yari Road, Versova, Andheri (W), Mumbai - 400 061. ....Opponents and
those, whose interests have been vested in the said property may submit their say
at the time of hearing at the venue mentioned above. Failure to submit any say shall
he presumed that nobody has any objection to this regard and further action will be

16th Floor, Empire Tower ,
Reliable tech Park, Off. Thane-Belapur
Road, Airoli, Navi Mumbai -400062

PUBLIC NOTICE

Notice is hereby given to the public at large
that Shri. Jayant Shridhar Vidwans, during
his lifetime, was the joint owner along with
Mr. Nitin Jayant Vidwans of a residential
premise being Flat No. B-10, Yogayog Co-
operative Housing Society Ltd., Opp.
Suvidyalaya, Paranjpe Nagar, Vazira
Naka, L. T. Road, Borivali (West), Mumbai
- 400 091. That the said Shri. Jayant
Shridhar Vidwans expired intestate on
15/09/2007 and his wife namely Smt.
Bhavna Jayant Vidwans had expire on
03/09/2014. And now my clients namely Mrs.
Sheetal Prashant Vaidya (Maiden name-
Ms. Snehal Jayant Vidwans) (married
daughter of the deceased) and Mr. Nitin
Jayant Vidwans (son of the deceased) are
claiming to be the only legal heirs of the said
deceased persons as per the Hindu
SuccessionAct.

Any/ All persons having any claim, objection
in, to or upon the said flat or any part thereof
by way of lease, inheritance, lien, gift,
license, sale, exchange, mortgage, charge
etc. and/ or any objection for the title of the
said flat, should make the same known to the
undersigned in writing at the address

Date: - 11/06/2024

Claimed Area

mentioned below, specially stating therein
the exact nature of such claim, if any,

Village- Versova, Taluka Andheri.

Unilateral Deemed assignment of lease of balance land admeasuring 2215.66 sq. mtrs,
the proportionate portion of the erstwhile common recreation ground out of the land
bearing Survey no. 15/B comprising of CTS no. 1227/1 and CTS no. 1227/2 of Village-
Versova, Taluka Andheri alongwith already got the conveyance of land admeasuring
9289.40 sq. mtrs. bearing CTS no. 1227/2 alongwith common amenities in the layout

together with documentary evidence thereof,
within 14 days from the date of publishing of
this Notice failing which any such claim in or
upon the said flat or any part thereof shall be
deemed to be waived and the above
mentioned legal heirs of the deceased

The hearing is fixed on 24/06/2024 at 3.00 p.m.
Sd/-

(Rajendra Veer)

District Deputy Registrar,
Co-operative Societies, Mumbai City (3)
Competent Authority,

U/s 5A of the MOFA, 1963.

persons would be at liberty to deal with the
said flat without any reference to such claim

and/ or objection.

Date: 13.06.2024 sd/-

Place: Mumbai  MANDAR V. KOPARKAR
Advocate

201, 2nd Floor, Jovial Ark Society,
Above Taste of Konkan Hotel,
Babhai Naka, Borivali (West),
Mumbai- 400 092.
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CENTRAL RAILWAY

Chief Workshop Manager’s
Office, Matunga, Mumbai 400019.
E-Tender No. RR/PR/WC/1862/
2324/ 119/RT. Name of work:
Upgradation of Toilets of LHB
Coaches. Corrigendum No. 1
date 08.06.2024 has been
uploaded on website
www.ireps.gov.in against
E-Tender Notice No. RR/PR/WC/

1862/2324/119/RT. Sr| Name of the Borrower(s)/ Guarantor(s)/ | Account Number Balance Total Outstanding as on Date of NPA Description of Secured Asset(s) / where is”, “As is what is”, and "Whatever there is” basis, for recovery of the amounts mentioned herein below due to EARC together with further interest
. DE-176 No| Legal Heirs(s) Legal Repr tative(s)! Facility Availed outstanding as on | date of issuance of notice. | Date of demand Immovable Properties and other expensles/costs thereon deducted for any money received by EARC from Borrower(s) and Guarantor. The Reserve Price and the Earnest Money
IATRBa w /Y e Bl R Sl Mortgagors(s) Limit date of NPA (i.e. | (after netting off credits notice Deposit are mentioned below for the property. .
et e & Principal + Intt) and debitsifany) DETAILS OF SECURED ASSET Pl.JthF:Jg E-:\uznon’.2 —

Loan Account Name of Bank & (Total Outstanding| Reserve |Earnest Money| Date and | Type of
(a) (b) (c) (d) (e) ( ) o| Nof Selling ""’?2 %fo?r%r‘:g:lerl ;::; Branch, Account Dues INR ’ Price (in | Deposit (EMD“ Time of szsess

1 [Pranav Udyog 06329011000163 | Rs.39,82,949.27 as | Rs. 52,58,224.96 + Further 29.06.2013 Flat no C-7 4th floor,Madhoor Mangal Institution Number & IFSC Code|as on 10-06-2024 | INR) in INR Auction | ion

PUBLIC NOTICE Prop Shri Ramakant Khandelwal Cash Credit on28.11.2020 | Intt. W.e.f. from date of NPA 30.05.0024 Avenue Phase I1,Village Anandvalli,District 1.Mr. Nitin Prakash Jawale | EARC Trust AC -

B T . 4623,Adi Sankaracharya marg, Rs.30.00 Lakhs e Nashik. HLI0117/HA (“Borrower”) [000405118258] ¥ Rs Rs 23-07-2024 i
Ntoltlce |strr11etreby gll_ver: tf\)/l thi/I pl:]b“(i Khandelwal Estate,Saki Vihar road, Pow, In the name of ShriChandrakant 1 ;;20002 7/ 2Ms Rita Nitin Jawale gzuﬁlz Bank ICICI BANK | 10:79,660.45/- | 250,000 | 25,000~ |Gy oo’py |PYSIC2!
atlarge that my ciient, ir. Mahan Mumbai-400072. 0632901000156 | Rs.12,75,275.69 as 29062013 |Khandelwal (“Co Borrower”) IFSC 1CIC0000004
Madhavdas Maha Tyagi, had vide and Housing loan on 28.01.2021 30052024 PROPERTY DESCRIPTION: All the Piece And Parcels Of Southern Side Portion Of Plot No 14, S.No.-311/3 B, Gat No. 751, Admeasuring Area
Development Agreement dated Flat no C-7 4th floor,Madhoor Mangal Avenue ——R<=2-00 Takhs 09 152.25 Sq.Mtr, Situated At Avhane, Tal. & Dist. Jalgaon 425001 And The Property Is Bounded By: East:S.No-311/3c; West: Road; North: Part of
December 23, 2005 registered at Phase II,Village Anandvalli, District Nashik. Plot: South : P. No. 13
Serial No. 8819/2005 with the office Shri-Chandrakant Khandelwal Important Information regarding Auction Process:
of Sub-Registrar Bandra — 5, and (Guarantor/Mortgagor) - - -

g ’ X 1 |All Demand Drafts (DD) shall be drawn in favor of Trust name as mentioned above and payable at Mumbai.
Agreement dated December 22 Flat no C-7 4th floor,Madhoor Mangal Avenue
2821 registered at Serial No’ Phase I, Village Anandvalli, District Nashik. 2| Last Date of Submission of EMD Received 1 day prior to the date of auction
15010/2021 at the office of Sub- 2 |Pranav Enterprises 06329011000149 | Rs. 25,67,916.28 as Rs.25,67,916.28 29.06.2013 Flat no C-8 4th floor,Madhoor Mangal 3| Place for Submission of Bids 1st Floor, Edelweiss House, off CST Road, Kalina, Mumbai-400098
Registrar Borivali-8, had granted Eé%%i?}g::&:ézﬁ:?yﬂﬁ;rg Rgazs(? S%r%%'é . on 28.11.2020 * Funrlgt::gf X‘vpif from 30.05.2024 ﬁ‘;zﬂ:’ke Phase Il,Village Anandvalli District 4 | Place of Auction (Web Site for Auction) |E-Auction (https://auction.edelweissarc.in)
development rights of property Khandelwal Estate,Saki Vihar road, Powai,| Inthe name of Smt. Savita C Khandelwal. 5| Contact details Toll free Number: 1800 266 6540
more particularly described in the Mumbai-400072. 6 | Date & Time of Inspection of the Property | As per prior appointment
schedule hereunder, to M/s and - — - - ; — - - - -
Rushabh Construction. However, Flat no C-8 4th floor, Madhoor Mangal Avenue For detailed terms and conditions of the sale, please refer to the link provided in EARC's website i.e. https://auction.edelweissarc.in
vide notice dated May 30, 2024, the Phase I1,Village Anandvalli, District Nashik. Place: Mumbai Sd/- Authorized Officer,
said development rights with ghfi .(S:ha.rt]d&art(an(tj}ﬁhaT?'\e/llwr?l(Gua)ramor) Date: 10-06-2024 For Edelweiss Asset Reconstruction Company Limited, (Trustee of EARC TRUST SC 370)
r r i in mt.Savita Khandelwal (Mortgagor, "
tszpsec:(;\tetgu?eor’\) :rgﬁ: ds e?erwsa‘i/ebsgen Flat no C-8 4th floor,Madhoor Mangal Avenue @ Fqglw¢?|§s

Phase II,Village Anandvalli,District Nashik.

terminated by my client. By this

Oriental

punjabnational bank

Together for the better

Circle SASTRA Thane,
Pnb Pragati Tower,1st Floor, C-9, G - Block,

Bandra Kurla Complex, Bandra (east), Mumbai-400051,
Ph- 022- 26726564, 26532704 Cs8235@pnb.co.in

NOTICE U/S 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
Whereas the undersigned being the Authorised Officer of Punjab National Bank, Circle SASTRA, Mumbai Central under Securitisation And Reconstruction of Financial Assets and Enforcement of
Security InterestAct, 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued Demand Notices u/s 13(2) of the said
act, calling upon the Borrower(s)/ Guarantor(s)/ Legal Heirs(s)/ Legal Representative(s) listed hereunder, to pay the amounts mentioned in the respective Demand Notice/s, within 60 days from the
date of respective Notice/s, as per details given below.
In connection with the above, Notice is hereby given, once again, to the Borrower(s)/ Guarantor(s)/ Legal Heirs(s)/ Legal Representative(s) to pay to Punjab National Bank, within 60 days from the
date of publication of this Notice, the amounts indicated herein below in their respective names, together with further interest@ contracted rate as detailed in the said Demand Notices from the
respective dates mentioned below till the date of payment and / or realization in full, read with the loan agreement and other documents/writings, if any, executed by the said

Borrower(s)/Guarantor(s)/Mortgagors(s).

60 Days' Notice to

Borrower/Guarantor/Mortgagor

E-AUCTION SALE NOTICE

CIN: U67100MH2007PLC174759

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED

Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

E-Auction Sale Notice For Sale Of Inmovable Secured Assets Under The Securitisation And Reconstruction Of Financial Assets And
Enforcement Of Security Interest Act, 2002 Read With Proviso To Rule 8 (6) & 9(1) Of The Security Interest (Enforcement) Rules, 2002 (“Rules”)

That Magma Housing Finance Limited (hereinafter referred as Original Lender/MHFL) has assigned the financial assets to Edelweiss Asset
Reconstruction Company Limited on its own /acting in its capacity as trustee of EARC TRUST SC 370 (hereinafter referred as “EARC") pursuant to the
Assignment Agreement dated 29-03-2019 under Sec.5 of SARFAESI Act, 2002. EARC has stepped into the shoes of the (MHFL) and all the rights, title
and interests of (MHFL) with respect to the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect
of the financial assistance availed by the Borrower(s) and EARC exercises all its rights as the secured creditor.
Notice of 30 days is hereby given to the public in general and in particular to the Borrower(s) and Guarantor (s) that the below described immovable secured
assets mortgaged in favor of the Secured Creditor, the physical possession of which has been taken by the Authorised Officer (AO) will be sold on “As is

notice, the public at large is hereby *ROI-atthe time of sanction of facilities & subject to change from time to time as per RBI guidelines - =
inform!ed and put to notice, not to Due to non payment of installment/ interest/ principal debt, the account/s has/have been classified as Non Performing Asset on date mentioned in column (f) as per Reserve Bank of India guidelines. — qu"tas sma" F|nance Bank Ltd
deal with M/s Rushabh Devélopers We have demanded/recalled the entire outstanding together with interest and other charges due under the above facilities, on date mentioned in column (f). We have invoked the guarantee, on date = L“I.:EE
or any person acting through M/s mentioned in column (f). The amount due to the Bank is as mentioned in column () with further interest until payment in full (hereinafter referred to as "secured debt"). To secure the out standings qwm,.‘ S (FO.RMERLY '.(NOWN AS EQUITAS FINANCE LTD) . .
Y P g throug under the above said facilities, the borrower(s)/mortgagor(s) have, inter alia, created security interest in respect of the properties/assets mentioned in column (g). We hereby call upon the Registered Office : No.769, Spencer Plaza, 4th Floor, Phase-Il, Anna Salai, Chennai - 600002.
Fu;:]abh De\:_lelol"erst.WIthdre.Spteth borrower(s), guarantor(s) to pay the amount as mentioned in column (e) with further interest at the contracted rate until payment in full within 60 days (sixty days) from the date of this notice. In POSSESSION NOTICE (Uls Rule 8 (1) - for immovable prope )
0 the property mentioned in the default, besides exercising other rights of the Bank as available under Law, the Bank is intending to exercise any or all of the powers as provided under section 13(4) of the Securitisation and . - . . . : - RO - I't)' .
Schedule hereunder. Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (hereinafter referred to as "the Act"). The details of the secured asset/s intended to be enforced by the Bank, in the Whereas the undersigned being the Authorized Officer of M/s. Equitas Small Finance Bank Limited, under the Securitisation and Reconstruction
SCCHEDULE HEREINABOVE event of non payment of secured debt by the borrower(s)/ mortgagor(s) are as mentioned in column (h). The borrower's/ mortgagor's attention is hereby drawn/ invited to provisions of sub- of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and in exercise of powers conferred under section 13(12) read
REFERRED TO section (8) of section 13 of the Act in respect of time available to redeem the secured assets. Please take notice that in terms of section 13(13) of the said Act, the borrower(s)/mortgagor(s) with [Rule 3] of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the below mentioned Borrowers to repay
(Description of property) shall not, after receipt of this notice, transfer by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured assets above referred to, without prior written consent thetotal outstanding amount mentioned in the notice being within 60 days from the date of receipt of the said notice. Since the below
Al that pieces or parcels of land or | | of the Bank. The borrower(s)imortgagor(s) are also put on notice that any contravention of this statutory injunction/restraint, as provided under the said Act, is an offence. If for any reason, the mentioned Borrowers having failed to repay the below stated amount within the stipulated time, notice is hereby given to the below
ground admeasuring about 3196.99 | | secured assets are sold or leased outin the ordinary course of business, the sale proceeds or income realised shall be deposited/remitted with/to the Bank. The borrower(s)/mortgagor(s) will have to mentioned borrowers andthe public in general that, the undersigned has taken possession of the property described herein below in exercise
Square Meters, FSI approved as| |renderproperaccountof such realisation/income. We reserve our rights to enforce other secured assets. Please comply with this demand under this notice and avoid all unpleasantness. In case of pow?]rs conferred on him ur;der 3“2]'59“';'!‘ (@) of Secltlon 1h3 ofbthe said Acé read W('jth lfiulgh8 ﬁf th?] sﬂmy m(eresé Enforcement I}jules,
per Plan under 10D No. of non-compliance, further needful action will be resorted to, holding the borrower(s)/mortgagor(s) liable for all costs and consequences. ﬁOO%. The Btrr)]r{ﬁwers in pt.‘lartlculﬂrgn tb.e ptut Ifhm gﬁnera ;;r’(\eﬁ/erg y'gautsmneil Fr]ot to Ea mf t'tedsc Z;Jeﬂl]nen'tl?ne tprogerttrl]es a?] any
CH/7237/BP/WS/AP dated| |This notice is issued without prejudice to the bank taking legal action before DRT/Court, as the case may be. This notice is issued without prejudice to the bank's rights in the ealings with the properties will be subject to the tharge of M/s. tquitas small Finance Bank LIMIted and further interest and other charges
September 15, 2001 or thereabout suitllitigation pending before DRT/Court. thereog. Th(: B”orrower s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the
in CTS No. 819-Ato 819-F (Part) of| | Date 12.06.2024 For Punjab National Bank seaured assets.
Village: Malad (East) in Taluka: Place : Nashik ~ Sdi- Name of the . Demand | Symbolic
Borivali, Mumbai Suburban District, (Chief Manager) :::) Borrower(s) / Deﬁ:ﬁ:’;‘;{::ﬁ:riﬁﬁset Notice Date | possession
situate, lying and being at Rani Sati AUTHORISED OFFICER Guarantor(s) perty and Amount | taken date
Marg, Malad (East), Mumbai v ve
4000997 together( with )the right to lPORTAT BRANCH - Omerga All that piece and parcel of the property bearing Survey No. 14/1 out of that
avail of and utilize the DCR/DTDR in S o RS bioe Loan No - SEOMERG0366801 |Plot No. 21 admeasuring 108 Sq. Mtr. ie. 1162 Sq. Ft. situated at| o 03 5094
epec o 05k St etr || SRS | M |G e O S e s
land reserved for D.P. Road and one Expr i nn . . P IruRatho 1. Viidth Road, South - Flot No. 1b, kast - Hot No. 28, West - Fiot No.
additional areas of 84.00 Square Ee?-eelgsre(spggnsittfedfgfsug M e) Motilal Oswal Home Finance Limited Co-Borrower - Mrs. Mamta |Dhondiram Khiru Rathod. Situated at within the Sub-Registration District of 10,16,818
Meters of land. g‘gsgfmgjr'r’e‘g:s”; ossor OTILAL SWAL Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road, Bharat Rathod Omerga and Registration District of Osmanabad.
Place: Mumbai transactions with companies, Opp. Parel ST Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898 BRANCH- 0
Date: June 13, 2024 Severiaing e newemapore Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com Loan No -SEOI-\IIEII;'(§5538957 All that piece and parcel of the property baring muniicpal House No. 76/1
Adv. Saurabh A. Nikalje or Publications. We therefore POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/lES) BORROWER - Mrs. Pramila Ward No. 02 admeasuring 1500 Sq. Ft. at Omerga Tal. Omerga Dist.| 02-03-2024
1405, City View, T s 2 Balu Mali Osmanabad. North - Plot of Channapa Patange, South - Plot of Sharanappa & 10-06-2024
Shankarrao Naram Path. before sending any monies wh th(UNgER' RUL—'IE)B.“)thOF T::]E _SE(?Uf:?”Y Iho/TIiT'IE(s)T (EI"‘:ORC’EMENTI)__RF-:L(:ES('EZOOZ?l ) Co-Borrower- Mr. Baly _[Ansarwade, East - Road, West - Road. Situated at within the Sub-| 3,36,461
; or entering into any ereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as - s Registration District of Omerea and Registration District of Osmanbad.
Lower Parel (W), Mumbai 400 013 z%ﬁigfxﬁ:‘;lﬁ?“éegfz’ﬁ Aspire Home Finance Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement Karabasappa Mali 8 E 8
advertiserment in  any of Security Interest Act, 2002 (54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule - N -
manner whatsoever. 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned hereunder calling upon Property 1 - All that piece and parcel of the property bearing East side
the following borrowers to repay the amount mentioned in the notice being also mentioned hereunder within 60 days portion of Plot having Old Grampanchayat Milkat No. 3600 its New
Appendix-1V under Rule 8(1 from the date of receipt of the said notice. Grampanchayat Milkat No. 1240/1 admeasuring 46.46 Sq. Mtr. i.e. 500 Sq.
SYMBOLIC POSSESSION The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and Ft. situated at Grampanchayat Murud (Bk.) Tal. Latur, Dist. Latur. North -
Saraswat the public in general that undersigned has taken possession of the properties described herein below in exercise BRANCH - Osmanabad Plot of Balaji Bapurao More, South - Plot of Guruling Bidve, East - Plot of
Bank NOTICE of powers conferred on him under sub section (4) of section 13 of the Act read with Rule 8 of the Security Interest Loan No - SEOSMNB0411267 |Kiran Narhari Ghule, West - Plot of Pradip bhise and Part of Tukda No. 2.
(for Immovable Property) (Enforcement) Rules, 2002 on the date mentioned hereunder: BORROWER - Mr. Dharmraj Situated at within the Sub-Registration District of Latur Il and Registration| 02-03-2024
Whereas, the undersigned being the authorized officer of Saraswat Sr | Loan AgreementNo./ |Date of Demand| Date of Description of the 3 Bapurao More District of Latur. ) ) & 10-06-2024
Co-Op. Bank Ltd. under the Securitisation and Reconstruction of No.| Name of the Borrower/ Notice and | possession Immovable Property Co-Borrower - Mrs. Shital |FroPerty 2 - All that piece and parcel of the property bearing West North|  5,21,402
Financial Assets and Enforcement of Security Interest (Second) Act 2002 Co Borrower/Guarantor Outstanding Taken Dharamraj More zde pomohn ofI :/Ilqltkhtanlngé)‘lt%/ﬁra(rjnpanchqyat1h£l|{|gl;a; Nt;\}lt36.00 |1t538N§w
(Act 54 of 2002) and in exercise of powers conferred under Section 13(12) 1 | LXAHMO00115-160012409 09-11-2017 | 07-06-2024 | Gat No/328 Adm/ Area 1Hec/19 R Assessment rampanchayat Milkat No. admeasuring 12.62 5. Mir. L.e. 136 5q.
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Lahanba Lakshaman for 2 R/ 00 P/ Out Of It Ohec/10 R/ Situated At Ft. situated at Grampanchayat Murud (Bk.) Tal. Latur, Dist. Latur. North -
a demand notice dated 06/04/2024 calling upon the borrovs;er Mr.Tekale Jadhav & Vimal Lahanba | Rs. 1390106/- Nimgaon Wagha, Tal/ & Dist- Ahmednagar Plot of Balaji Bapurao More, South - Plot of Pradip Bhise, East - Remaining
8 g up & e adhav Within The Limits Of Ahmednagar Zilha portion of said Tukda No. 1, West - 20 Ft. Width Road. Situated at within the
gl‘asag (ganbasaheb )(tBOFTOWGtI'h Mongtagor)t' %fs-aekak:_ Pr;‘l'_‘ta Parishad, Ahmed Nagar-414001 Sub-Registration District of Latur |1 and Registration District of Latur.
rasac (o-borrower) lo répay tne amount mentioned in the notice being LXAHM00416-170050621 | 22-02-2024 | 07-06-2024 | Milkat No.152 At Adhodi  Tal.-Shevgaon
Rs.19,69,087/- (Rupees Nineteen Lakh Sixty Nine Thousand Eighty 2 Ramesh Bhiva Khandagale for Dist.-Ahmednagar Samaj Mandir 41?;502 Date - 13.06.2024, Place - Osmanabad, Latur Authorized officer , Equitas Small Finance Bank Ltd
Seven only) as on 06/04/2024 plus interest thereon within 60 days from & Shaila Ramesh Rs. 385515/- Ahmednagar Maharashtra
the date of receipt of the said notice. Khandagale
The borrower having failed to repay the amount, notice is hereby given to The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings
the borrower and the public in general that the undersigned has taken with the property will be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein
. . . : f N bove and interest thereon.
Symbolic Possession of the property described herein below in exercise of a ) A . ot . . . . A
powers conferred on him under Sub-Section (4) of Section 13 of the said Act ;Igljeeggl'tohvgasrescsrt;%nzggekss.|nV|ted to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to TH E COSMOS CO-OP_ BAN K LTD_
read with rule 8 of the said rules on this 11" day of June, 2024. Place : Maharashtra Sdi- (Multistate Scheduled Bank)
The borrower in particular and the public in general are hereby| | Date :13.06.2024 Authorized Officer Redi o e )
i i imi egistered Office : '‘Cosmos Tower', Plot No. 6, S.No. 132/B, ICS Colony,
cautioned not to deal with the property and any dealings with the property (Motilal Oswal Home Finance Limited) 9 Y

University Road, Ganeshkhind, Pune - 411 007.

NOTICE OF ANNUAL GENERAL MEETING (FOR MEMBERS ONL

The 118" Annual General Meeting of the members of The Cosmos Co-operative Bank Ltd. will
be held on Friday, 28" June, 2024 at 5.30 p.m. at Hotel Central Park, 1265, Apte Road,
Opp. Hotel Ramee Grand, Pune-411004 for transacting following business. Your presence

therefore is highly solicited.
Sale of Assets under the Insolvency and Bankruptcy Code, 2016 A daof the Meeting:
Date and Time of E-Auction: 11th July, 2024 at 11:00 AM to 02:00 PM for Block | & Ii gendaofthe Veeling:
12th July, 2024 at 11:00 AM to 02:00 PM for Block Il, IV, V, VI 1. To confirm the minutes of the 117" Annual General Meeting held on 10" July 2023 and Special

(With the unlimited extension of 10 minutes each) . th
Sale of assets of Corporate Debtor by the liquidator appointed by the Hon'ble National Company Law Tribunal, Mumbai General Meeting held on 30" December 2023.

will be subject to the charge of Saraswat Co-Op.Bank Ltd., for total
outstanding amount of Rs.19,69,087/- as on 06/04/2024 with further
interest thereon.

The Borrower's attention is invited to the provision of sub-section (8) of
Section 13 of the Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Equitable Mortgaged of Shop No.5, Ground Floor, Phase 2, Pride
Enigma, CTS No.15842 (Part-B), Survey No.55, Near Sport Complex,
Garkheda, Aurangabad, in the name of Mr.Tekale Prasad
Nanasaheb, Property area 20.00 Sq.Mtr. carpet area., boundaries:
East : Staircase & Shop No.4 West : Shop No.6

MADHUR NOURISHMENT PRODUCTS LLP - IN LIQUIDATION

LLPIN: AAF- 6086
Regd. Add: C-713 BSEL Tech Park, Plot No.39/5 & 39/5A, Sector 30A, Opp.: Vashi Railway Station, Viashi, Navi Mumbai, Mumbai City, Maharashtra 400703,

E-Auction Notice

North: Front Margin & 24 M.W.Main Road South : Parking Area Type (1) Bench vide order dated 01st March 2023 in |.A. 2663 OF 2021 IN C.P.(IB) No. 236 of 2020. The sale will be done by the un- 2. A)To Consider and adopt,
) ) dersigned through the E-auction platform https:// ions.co.in (Linkstar Infosys Private Limited) . . .
Sd/- Authorised Officer Block] Class of Descriotion Reserve e = i) Annual Reportfor the financial year 2023-2024
Date - 11-06.2024 Saraswat Co.Op.Bank Ltd. 4 Asset plon Price Value i) Profit & Loss Account for the year ended 31% March 2024.
ate : 11-06- . Under Section 13(4) of The Securitisation % Land, |Land Located at Gat No. 23, Village Limpangaon, Taluka — st
Place : Chhatrap_atl and Reconstruction of Financial Assets and Building, | Srigonda, District - Ahmednagar Maharashtra — 413726 admea- iii) Balance Sheetas on 31° March 2024.
Sambhajinagar Enforcement of Security Interest Act, 2002 | Plantha.nd gtﬁ]lr;g(gg%oszqhmr)- ggggs\{gﬁl;g?g?ggﬁgre 582921 ?rr;;ﬁ nggggm z z % B) Toreview the actual utilisation of reserves and other funds during the financial year 2023-2024.
machin- - g . , . . g . . .
ery at Vil-| Open Shed to Cold Storage (76.2 sq mirs), Open Shed (155.60|1,18,51,5901 11,85,000- | 2,00,000/- 3. To consider and approve the appropriation of profit for the financial year 2023-2024 as
lage |S9. mtrs), Security Cabin (14.06 sq mtrs), Well, Weld Mesh. f
Limgan- 8 BMCs , 3 Condensing units, Ammonia Compressors with 10HP| proposeg by the Board of Directors. . . . .
FORM A gaon | Motor with Pump and 125MM PUF Panels for walls and ceiing 4. To consider the Report of Statutory Auditors and compliance thereof for the financial year
PUBLIC ANNOUNCEMENT with hinged doors at factory area in Village Limpangaon Taluka — 2023-2024
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India Srigonda, District — Ahmednagar. i ’ . . .
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Building, | Compressor Shed and Adjacent Shed, Cold Storage Shed, Adja- 5. As per approval from Reserve Bank of India, to appoint Statutory Auditors for the
FOR THE ATTENTION OF THE CREDITORS OF  [Plant andcent Open Shed to Cold Storage, Open Shed, Security Cabin, year 2024-2025 and to authorize Board of Directors to decide their remuneration.
KHANDESH BUILDERS PRIVATE LIMITED machin- | Weld Mesh excluding the land along with 8 BMCs , 3 Condens- RS T £
er}; at Vil- i1n295l’1vr|1’i\sls’5/t$rgonial Cfomprfilssorsc’j wittlmoHE; rﬂ?mrvcvjit: Pumpt fand 72,58,800- | 7,25,000- | 2,00,000/- 6. To take note of the loans and advances outstanding from the Directors and their relatives during
RELEVANT PARTICULARS age anels for walls and ceiling with hinged doors at fac- . . . i g
L [Name of corporats debior Bullders Private Limited (Under ORP) Limpan- |tory area in Village Limpangaon Taluka — Srigonda, District — the year ?023-2024 (pursuant to section 39(3) of the Multistate Qo-operatlve Somgtlgs Act, 2002).
2. | Date of incorporation of corporate debtor | 25/01/1984 gaon | Ahmednagar i i 7. To consider and adopt amendments proposed by Board of Directors to the existing Bye-laws
3. | Authority under which corporate debtor | Company Incorporated under the Companies Act, 1956 Plant & |24 Bulk Milk Coolers (BMCs) along with condensing makes, DG f the Bank (Subiect t Ki R Bank of Indi d Central Regist N
is incorporated / registered registered with Registrar of Companies, Maharashra Machin- | Sets, Milk Testing units, Weighing scale etc. which are installed of the Bank (Subject to approval from Reserve Bank of India and Central Registrar, New
(Mumbai) ' 1 ery |at/are atacross various locations of third parties such as Hingani, 132 ;2 ol 1 2$000/ T Delhi).
- — (situated | Deo-Daithan, Shrigonda, Padali, Ranjangaon, Ralegansiddhi,| 1,32,72,084/- ,27,000/- | 2,00,000/- .
“ Eﬂ?&?ﬁﬁé‘fﬂiﬁ?ﬁ;fpﬂgﬂiﬁ'“y peoz0aISRATICOIaT at differ- | Palwe Khurd, Pimalgaon Malvi, Manjarsumbh, Khospuri, Khadk, 8. To sanction leave of absence to members who are not able to attend the 118" Annual General
5. | Address of the registered office and B 110, Damiji Shamji Corporate Square, Lakshmi Nagar, e':it ol::)a " giﬂgglér:(o%g;{ Eg?]y;?'alasérggélég?laj]::\z;rg(]ju?agr},r\ilggggg Meeting.
Zn'gtcipal office (if any) of corporate thsﬂha;]ﬂ«opirt Anclihj_n‘ E:gt O(L)w;; Road, Mumbai City, Mumbai, Anandwadi, Mundekarwadi, Kshti -Shrigonda ’ 9. Any other matter, with the permission of the Chair.
lebtor laharashtra, India, - n
- . - Land Located at Gat No. 23, Village Limpangaon, Taluka - T Ed E4 i
6 :gggg&":;’:j:ﬁ e o e P the Orderon V| Land Isyigonda, District - Ahmednagar Maharashtra — 413726 admea-{ 45,9200 | 459,000 | 5,00,000/- By the order of Board of Directors,
7. |Estimated date of closure of insolvency | 7th December, 2024 (Saturday) éﬂ::grzgggrssqﬁg:;nd Adjacent Shed (23.6 sq mis), Cold Stor Date: Sm June, 2024 Mrs. ApeKShita Thipsay
8 ;\Tzr[::nao:dﬁr:;zzﬂon number of the | IP Shashant Sudhakar Yeola V" | Budinglage Shed (466 sg. mirs) Adjacent Open Shed to Cold Storage 8 sf 008 | 4 88¥000/ 2 0;000, Pune Managing Director
" |insolvency professional acting s interim | IBBI Registration No. 5172.(2)68; nr:}{g) ?AFI);Z I\S/Izzﬁ gfcfu?i?nsgqla '::érs)' Security Cabin| 458%,508 1 486500 1 &7 Notes
resolution professional IBBY/IPA-001/IPPO0310/2017-18/10574. m prr e —— - : 1. The meeting shall commence at 5.30 p.m. sharp. If the required quorum of the members is not
9. | Address and e-mail of the interim Flat No. 7, Indrayani, Ganesh Nagar, Opp. Lekha Nagar, Vi Plant & |8 BMCs, 3 Condensing units, Ammonia Compressors with 10HP . . . . .
resolution professional, as registered | Agra Road, Nashik, Maharashtra, 422009 Ma}:h'f:e;v Motor with Pump and 125MM PUF Panels for walls and ceiling z T z present at the commencement of the meeting, it shall be adjourned. The adjourned meeting
uhvomm Ertshostarssooarlion ___ ;f'f:;:ry ‘g"rfgg‘r:’ége%i‘t’r‘l’gf;\fﬁﬁ}gmg’r'” Vilage Limpangaon Taluka - 23,74881/- | - 237,0001- | 2,00,000/- will resume business on the same day, at the same place at 6.00 p.m., irrespective of the
O omeendenen it e ot | Ay Road, Note Monoraghi 422000 o site)) | S —— S S quorum, in which, only the business mentioned in the Notice of the Meeting shall be transacted.
resoluion professional Emal: khandeshei@gmailcom Last date of submision of Eigihilty Documents | 73 ~une, 20241n the manner menfioned in defall &-auction Frocess 2. Alldocuments and information relating to the business to be transacted at this Annual General
E (L;as;iztsz‘;:;znﬁf;:;fﬂzgi — ;&d:ﬁ:i‘c‘:;l‘:"ev 2024 Declaration of Eligible Bidder 30th June, 2024 Meeting to be held on 28" June 2024 will be available at Bank's Head Office up to
! ditors,  un Inspection of Assets of Corporate Debtor From 1st July, 2024 to 7th July, 2024. ; st H
© OZ@TC“O; ((’TAt)eo,fsemmT ?1' Last Date for submission of Eamest Money Deposit | 9th July, 2024 Friday, 21" June 2024 on Worklng day§, betweeq 11.00a.m. tC.) 4.00 p.m...
Y e nerm resoluen Date and me of E-Aucton for qualfied bid- | 11th July, 2024 at 11:00 AM to 02:00 PN for Block 1 & 11 3. Members are requested to submit their queries, if any, regarding the business to be transacted
T3/ Names of Insolvency Professionals Not Applicable ders 12th July, 2024 at 11:00 AM to 02:00 PM for Block II, IV, V, VI atthis Annual General Meeting, in writing at the Bank's Head Office up to Friday, 21% June 2024

Terms & Conditions of the sale is as under:

1. E-Auction will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS BASIS” AND “NO RE-
COURSE BASIS” as such sale is without any kind of warranties and indemnities through approved service provider Linkstar
Infosys Private Limited Contact person on behalf of E-Auction Agency (Linkstar): Contact person: Mr. Dixit Prajapati Email
id-admin@eauctions.co.in, Mobile No.: +91 9870099713

2. The E-Auction process of the Corporate Debtor shall be conducted in two phases as follows:

i. Auction for Block | and IIl shall be conducted on 11th July, 2024 5
ii. Auction for Block II, IV, V, VI shall be conducted on 12th July, 2024 subject to failure of auction for Block | and Il

Note: The Bids for Block IV shall only be considered subject to successful Auction of Block V or Block I.

Also, preference shall be given to bidders of Block Il over Block V.

3. Documents shall be submitted to Liquidator through email and hard copy in the format prescribed in the detailed E-auction
Process Document on or before 28th June 2024. The bid form along with detailed terms & conditions of the complete E-
auction process can be downloaded from the website https://eauctions.co.in.

4. ltis clarified that this invitation purports to invite prospective bidders and does not create any kind of binding obligation on the
part of the Liquidator or the Company to effectuate the sale. The Liquidator reserves the right to cancel or modify the process and/or
not to accept and/or disqualify any interested party / potential investor/bidder without assigning any reason and without any liability.

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

(a) Relevant Forms and

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Khandesh Builders Private Limited on
Monday, 10th June, 2024.

The creditors of Khandesh Builders Private Limited, are hereby called upon to submit their
claims with proof on or before Thursday, 24th June, 2024 to the interim resolution professional
atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No. 13 to act as authorised representative of the class in Form CA. [Not

onworking days, between 11.00a.m.t0 4.00 p.m.

4. Bank’s Annual Report for FY 2023-2024 will be available on Bank’s website
(www.cosmosbank.com). Members will be provided with hard copy of the Annual Report
through the home branch, upon written request.

. Members are requested to carry their Membership Photo Identity Card for the meeting. Those
members who have not collected their Photo Identity Cards may contact their home branch for
the same.

14, Web link: https://ibbi.gov.in/home/downloads

Not Applicable

Notice regarding continuation of Membership

As per Bye-law No. 7 (iv)(b) if member has availed facilities and services of Bank for
2 consecutive years without complying to Bye-law No. 4 (xxix) (a), he/she will be

Applicable] 5. All the terms and conditions are to be mandatorily referred from the detailed E-Auction Process Document, prior to sub- disqualified as a Member. As per Bank's Bye-law No. 4 (xxix) (a) Member should
ission of false or mi: proofs of claim shall attract penalties. mission of EMD and participation in the process. The Liquidator can be contacted at lig.madhurnourishment@gmail.com : : P f P
s/d SDI- CA Prashant Jain , Liquidator  Madhur Nourishment Products LLP maintain average quarterly balance of ¥ 5000/- in their current/savings account or total

Mr. Shashant Sudhakar Yeola

Interim Resolution Professional
1BBI/IPA-001/1PP00310/2017-18/10574

For Khandesh Builders Private Limited (Under CIRP)
Date:-13.06.2024

Place: - Nashik

IBBI Reg. No: IBBI/IPA-001/IP-P01368/2018-2019/12131

Email ID: ipprashantjain@gmail.com; lig.madhurnourishment@gmail.com
Correspondence Address: SSARVI Resolution Services LLP, B-610, BSEL Tech Park,
Sec. 30 A, Vashi, Navi Mumbai- 400 705

Contact No: +91 9082607703 (Call on WhatsApp)

fixed or other deposits of ¥ 5000/- or loan facility aggregating to ¥ 5000/-. Hence, the
Members who have not complied with the aforesaid criteria, should ensure compliance

Date: 13.06.2024 immediately to avoid disqualification.

Place: Navi Mumbai
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Matdrastica State Encincly Trassmwsion Co. Lid

MSETCL invites online bids (E-Tender) from reputed & registered Electrical contractors on
Mahatransco Website https://srmetender.mahatransco.in for the following Tender

specification.
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Sr. Tender/Notice No. Particulars of Tender Estimated
No. Cost of Tender
1. | Tender No:- EE/EHV (O&M) [ | Sub.:- Invitation of SRM E-Tender for AMC of| Rs.5,00,000/-
DIVN/MHD/Tech/E-Tender-23/ | Air Conditioners at various substations under|(Including GST+
2024-25Dtd.13.06.2024 EHV (O&M) Dn. Mahad for the year 2024-25. 1% Labour
RFx No.7000031481 CESS)

2. | Tender No:- EE/EHV (O&M)/
DIVN/MHD/ Tech/E-Tender-24/
2024-25 Dtd.13.06.2024

RFx MNo. 7000031455 Mahad.

Sub:- Invitation SRM E-tender for Electric tack
welding at various locations under EHV Line|(Including GST+
Sub Division Mahad under EHY (O&M) Dn.

Rs.16,45,135/-

1% Labour
CESS)

3. | Tender No:- EE/EHV (O&MY/
DIVN/MHD/Tech/ E-Tender-25/
2024-25 Dtd.13.06.2024
RFx No. 7000031524

01.06.2024 to 31.03.2025.

Sub:- Invitation of SRM E-Tender for providing
outsource skilled manpower at various location
under EHV (O&M Dn. Mahad for the period

Rs.12,70,791/-
(Including GST)

EMD will be the 1% of the estimated cost or 5000/- whichever is the highest & tender fee will be the 500/-

+GST.

Bid submission is from 13.06.2024 @ 00:00 hrs to 19.06.2024 @23:59Hrs for above tender
https://srmetender.mahatransco.in.

For further details visit our website:-

Contact Person:- The Addl.Executive Engineer, (O): Phone No.7373101089
Note: All eligible Supplier / Contractors are mandated to get enrolled on SRM E-Tenders (New) port_glduif

Executive Engineer, EHV(O&M) Dn. Mahad

MSETCL
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	FORM A
	Relevant Particulars
	Name of corporate debtor
	25/01/1984
	Date of incorporation of corporate debtor
	Authority under which corporate debtor is incorporated / registered
	U45200MH1984PTC031927
	Corporate Identity No. / Limited Liability Identification No. of corporate debtor
	Address of the registered office and principal office (if any) of corporate debtor
	The Hon’ble NCLT Mumbai Bench passed the Order on 10th June, 2024 (Monday).
	Insolvency commencement date in respect of corporate debtor
	7th December, 2024 (Saturday)
	Estimated date of closure of insolvency resolution process
	IP Shashant Sudhakar Yeola
	Name and registration number of the insolvency professional acting as interim resolution professional
	IBBI Registration No. IBBI/IPA-001/IPP00310/2017-18/10574.
	Address and e-mail of the interim resolution professional, as registered with the Board
	9.
	Address and e-mail to be used for correspondence with the interim resolution professional 
	10.
	Friday, 24th June, 2024 
	Last date for submission of claims
	11.
	Not Applicable
	Classes of creditors, if any, under clause (b) of sub-section (6A) of section 21, ascertained by the interim resolution professional
	12.
	Names of Insolvency Professionals identified to act as Authorized Representative of creditors in a class (Three names for each class)
	13.
	Web link: https://ibbi.gov.in/home/downloads
	(a) Relevant Forms and
	14.
	Not Applicable 
	(b) Details of authorized representatives are available at: 
	Submission of false or misleading proofs of claim shall attract penalties.




